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13.5.2022, 20.5.2022 and 27.5.2022 issued by the Ministry of
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Record of Proceedings

These matters were reserved for order, vide Record of Proceedings for the
hearing dated 21.2.2023. However, the orders could not be passed prior to the
Member (Technical) demitting office. Accordingly, the matters are listed for the
hearing today.

2. Learned counsel for the parties briefly stated the issue(s) involved in these
matters and submitted that matters have already been argued and that the parties
have also filed their respective written submissions, which may be considered by the
Commission.

3. With the consent of both sides, the Commission reserved these matters for
orders.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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